
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2735 of 2021 

GR Case No-4349 of 2021 

U/S-3/4/6 of Immoral Traffic (Prohibition) Act  

 
ORDER 

21.12.2021  

Ld. Advocate of the accused persons, namely, Smt. Kalpana Boro 

and Sri Bishnu Das filed hazira.  

Case diary as called earlier vide order dated-09.12.2021 is received 

today.   

Heard both the sides and perused the case diary meticulously.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused 

person on filing an ejahar by the complainant on 06.12.2021 alleging 

inter-alia that accused named Kalpana Boro near Kalibari Chuk has 

doing unsocial activity at her house from few days. It is also alleged 

that on 06.12.2021 at night around 12:30 PM, she (Complainant) 

and the local people of Maithan Tiniali caught red handed the above-

named accused persons on uncontrolled condition from Smt. Kalpana 

Boro’s house and handed over to police. It is also alleged that the 

accused were doing prostitution activity at her house from many 

days.  

Subsequently, Tezpur PS Case No-2735 of 2021 was registered 

under section-3/4/6 of Immoral Traffic (Prohibition) Act and 

thereafter, the above-named accused persons were apprehended 

and produced before this court on 07.12.2021 and since from then 

both the accused persons have been languishing in judicial custody.  

On scrupulous perusal of case diary, it also disclosed that the I/O 

collects substantive implicating materials against the accused 

persons regarding their involvement with the alleged occurrence. It 

disclosed from the case record that the I/O has already concluded 

his investigation and submitted charge sheet vide charge sheet No-

928 of 2021 dated-21.12.2021.  
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                   21.12.2021 

The fact of filing charge sheet makes it crystal clear that the 

investigation of this case has already been completed and the 

offence punishable under section-6 of Immoral Traffic (Prohibition) 

Act is exclusively triable by Hon’ble Court of Sessions. The alleged 

offences are non-bailable and cognizable in nature. In the light of 

observation given by the Hon’ble Apex Court in the case of “Prahlad 

Singh Bhati v/s State NCT Govt. of Delhi”, this court is not 

inclined to grant the bail application filed for the accused persons. 

Accordingly, the bail application filed for the accused persons, 

namely, Smt. Kalpana Boro and Sri Bishnu Das stands rejected as the 

matter is triable by Hon’ble Court of Sessions. 

Inform all the concerned.   

 

       Sri N. J. Haque 
          Chief Judicial Magistrate 
              Sonitput at Tezpur 


